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Bill No. 4 of 2026.
THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) BILL, 2026
ARRANGEMENT OF CLAUSES
Clauses:
1. Shorttitle.

2.  Amendment of section 47-A.
3. Amendment in SCHEDULE I-A.



Bill No. 4 of 2026.
THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) BILL, 2026
(ASINTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Indian Stamp Act, 1899 (Act No. 2 of 1899) in its application to the
Sate of Himachal Pradesh.

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Y ear of the Republic of India as follows.—

1. Short title—This Act may be cadled the Indian Stamp (Himachal Pradesh
Amendment) Act, 2026.

2. Amendment of section 47-A.—In section 47-A of the Indian Stamp Act, 1899
(hereinafter referred to as the “Principal Act”), in sub-section (3), for the words “three years’, the
words “ ten years’ shall be substituted.

3. Amendment of SCHEDULE [-A.—In SCHEDULE I-A of the principal Act, in
article 31, in clause (b), against column No. 3, at the end, for the sign “.” the sign “:” shal be
substituted and thereafter the following proviso shall be inserted, namely:—

“Provided that in case of an exchange of properties between a male and a female
not related by blood, the stamp duty on the differential amount of the exchanged properties having
unequal market value, shall be levied as per article 23 (Conveyance), and at the rate applicable to
the person in whose favour the property of higher value is transferred.”.

STATEMENT OF OBJECTSAND REASONS

The sub-section (3) of section 47-A of Indian Stamp Act 1899, as applicable to the State of
Himachal Pradesh provides alimitation of three years from date of registration of any instrument to
initiate proceedings in cases of undervaluation of stamp duty.

It has been observed that materia facts regarding under valuation of Stamp duty often come
to the notice of authorities after the expiry of said period of three years, resulting in State
Government’s inability to recover deficient amount of Stamp Duty and consequent loss to State
exchequer. To address the issue the three years limitation period provided under sub-section (3) of
Section 47-A is proposed to be enhanced to ten years.

Further, at present the Schedule I-A of the Indian Stamp Act, 1899, as applicable to the
State of Himachal Pradesh provides concessiona rate of Stamp Duty for female under article 23
(Conveyance) for transaction up to eighty lakh. However, in case of exchange of properties
between male and female persons not related by blood under article 31(b) of Schedule I-A, thereis



confusion regarding the applicable rate of Stamp Duty. In order to remove the ambiguity a proviso
is proposed in article 31(b) to clarify applicable rate of Stamp Duty.

This Bill seeksto achieve the aforesaid objectives.
(JAGAT SINGH NEGI)
Minister-in-Charge.
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